421 Matters under AGRAHAYANA 20, 1809 (SAKA)

I WIHAd FIAT AEAT § BT
wgar #ar § & gadr " 9w
agrafagas  fas= fFam smg
17.05 hrs.

(ii) WORKERS’ STRIKE IN Assam TEA
ARDENS FOR NON-PROVISION OF LABOUR

QUARTERS.

SHRI PURNA SINHA (Tezpur):
Madam Chairman, during the last
floods in Assam, a lot of habitable
houses were damaged. In  Assam, it
is again a mecessity, a legal obligation,
for the tea planiation Managers to
construct habitable houses for tea
plantation workers. They promised to
do so more than 15 vyears ago but
they could not complete the construc-
tion of the houses because either the
money was short or the building
materials were not avaiiable, such as,
bricks and cement. It is a violation
of the provisions of the Planiation
Labour Act. It i= still continuing.

‘The production of bricks was in-
sufficient due to non-availability of
coal. Now, coal has been found but
cement stands in the way of removing
the backlog in the construction of
habitable houses for the tea garden
labour population. It s understood
that the cement which was alloted to
the tea industry from the factories,
such as, the Associated Cement Comp-
any’s factory at Jamul and the
Century Cement Factory at Tidla has
not been released by the Regional
Cement Controller’s office at Calcuita
as a result of which the important
construction work during the winter
season and the repzirs to the houses
which were damaged by the floods
has been held up. So, a number of
tea plantations have lost considerable
man-days due to worker’s strike for
non-provision of labour quarters and
others are facing serious situation due
to. labour unrest. The Commerce
Ministry should be asked to see that
tement alloted for the reconstruction
of flood-damaged houses and also for
the construction of quarters for the
tea plantation workers is released by
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the Regional Cement Controller’s
office in Calcutta from the factories
that I have mentioned, so that cement
is easily made available to the back-
ward State of Assam for the comple-
tion of works which are left out for
want of cement before the winter
runs out.

17.08 hrs.
(iii) GRIEVANCEs OF GoA FISHERMEN

SHRI EDUARDO FALEIRO (Mor-
mugao): Madam Chairman, under
rule 377, I wish to draw the attention
of the Government to a very serious
situation which has arisen iu the
anion territory of Goa as a result of
violent clashes between two sections
of the fishermen community which
count about 80,000 people there. The
responsibility for the clashes is to be
sequarely laid on the shoulders both
of the local Government and the Cen-
tral Government.

There is a law under which the traw-
ler-owners cannot trespass in to the
walergs which are allotted to the
ccuntry craft upto 5 fathems. In
spite of this law, the country craft
are not allowed to fish within the
area., The irawler-owners are coming
there and, as a result of that, the
clashes are taking place.

I had drawn the attention of the
Government to this matter during the
last session and at that time, I was
assured that steps will be taken and
that a committee will be appointed hy
the Gowvernment consisting of re-
presentatives of both sections of the
fishing community and the Govern-
ment to look into this matter and
settle their grievances. But uptill
now nothing has been done. For the
last many days. these traditional
fishermen are on a chain of hunger-
strike. Because they are poor, be-
cause they are backward and because
they have no political pull, the people
are not being listened +to and the
situation has not changed. Neither
the local Government nor the Central
Government have taken any steps to
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redress their very just and genuine
grievances. On the 16th, a big clash
had already taken place. A proces-
sion of traditional fishermen was dis-
turbed and about 50 persons were
seriously injured. The news has ap-
peared in all national dailies. 1t has
been appearing in all the newspapers
for the last three days and yet no
steps are being taken. An assurance
was given to me and to this House
during the last sessian that steps will
be taken and that a commtitee would
be aprpointed.

The only demand of the people of
that territorv—at least 10 per cent of
the people of the wumion territory
constitute the fishermen community—
is that, at least now before the situa-
tions turns worse and teaches the
point of no-return, the Central
Government must intervene in that
Territory and must take immediate
steps. I have been noting with great
regret that the Union Territories are
being neglected. That may be be-
cause their representatives here,
neither in terms of number nor in
terms of power are able to pressurize
and put their points forcefully. That
may be the reason. The Union Ter-
ritories must be taken more seriously.
This matter specifically has to be
taken more seriously. I would re-
quest the Government, I would re-
quest through you, sir, the Minister
of Home Affairs and the Minister of
Agricuiture. to look into this matter
immediately and take immediate and
forthright steps to redress the ge-
nuine and just grievances of this poor
ard backward community of
traditional fishermen.

17.11 hbrs.

{(iv) SHORT sUPPLY OF SALT IN BIHAR
AND RISE IN PRICE THEREOF.

it faemaw ey ated (8g7ET ) ¢
wamafa aRten, & g9 ST T@C T
o fagT ¥ AuT F aIEEFAE A
Iq A vOFT wETE &7 AR femmr

DECEMBER 20, 1977

Rule 377 428,

AT O 1 W ¥ ugg, 919 faq
e fa@T & T & T aeE
TTFE g m, AT #E faw aF amw
W WY FY A X weEd g fF
AT AT IR A FEl FE AAE FT
AN A WY fFeTaF grmarart  wqWL
I TAF AT § = @ g, wfww w
wa, 37 W fear & fgew ¥ faw
@ g

TEFE I FAT F1 AF fagic F
wixy foff mwmgrad ¢ 9w
AT & & gw AT A0 a9 F0 AHE
g g, afFs gua A F sarRr
ATF T FEW WERT F IH 55,60
vl fgeg #1 gwr &, &7 a9y &
Tar FAA@AT g1 g AIT W &
ar T a1 g=ar fow wrar &, afew
Macl FoF agaas femararaw
foeet & 20T 7 wav7 et @, afew &
am fas @Y a7 Qr@-=TET 9T A0S
I AT AW § | Eieu g A
HEATE AT FAUT F Fr07 fagrT § wuFT
FIATHEIT FAT ZAT 2 | EHIT WEAS
HIX F23 a9 T A7 FET 4, 7T
ST F a0 AW AWT FT FF &,
7 fo s & faar «v &1 o IOF
st Fm F@a wfewa g

¥ W AT 9T § 6 @t
ndr wfgera fagrs &1 7w & feafa
FT 3G, AT 57 & WAL qUT FHY F1
gT %1 et apg v faw @A
7% 30, 35 3§ e & feara ®
fiear a1, 9@ f& o ag T, 2
wy e dfenm g fmm w8 )
8 ¥ Froor fagrT ¥ grereT WA gar
T dmazy A A E



